
CI-NTR^vl ADMIMSTRymVE TRIB'01!4AL >

PRINCIPAi. BEN'CH

NEW DELm

CP NO. 398/2005 IN

OA NO. 194/2005

This the 3rd, day of October, 2005
HON'BLE MR. JUSTICE M.A.mATJ, 7ICE CHAIR-M/iN (J)
HON^BLE MR. D.R.TlWi\RI, MEMBER (A)

Inderjeet & others
1. Zile Singh
2. Prabhii Duti: ShaiTiia

(By Advocate: 3h. Sachiii Cl'sauhaii)

Vemss

1. Sh. S(!i-8nderSingh Aroa,
Union of India.

Through the Secrstaiy to the
Govt. of India, Miriislty of IrifonfiJiiiors
And Broadcasting, Shastri Bhawasi,
NsvvDalhi.

2. Sh. K.3.Shaiiiia,
ParsarBharaii,
Through its ChiefExecutive Officer,
Coperriicus Marg, Mondi House,
NevvDelhi-l.

3. Sh. S.P.Gam;
U.RS.C.

TIjroagh its Secretaiy, Shahjabao, B.oad,
Dholpur .Ploiise,
New Delhi.

4. Sh. A.N.Tiw^ul
Union of India tlirough
Secretary, D.O.P.T.,
Miuititiy ofPerKonnei Pension ar.d Public
Griyvaacss, North Block,
New Delhi.

5. • Sh. Brjeswai" Singli,
Director General,
All India P.adio,
Pai-liairie.nr Street,

New Delhi.

(By Advocate; Sh. B.S-lani)

ORDER (GR.4L.)

Hon'bie Mr. Justice M.A.I<JiifJH,, Vice Chairmfm (J)

By a separfste oi'der passed in MA-1874/2005 the respondent had been gr^mted

time to implement the order of the Tribunal dated 8.12.2004 by 31.12.200;-. hi viewot
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this we dispose oi this CP with liberty to the spplleant to tile alresh in case the order of

A

the Tribimal is not implemented by 31.12.2005.

s

{D.R. TIV/APJ)
Member (A)
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(M.A. KHAIn )
Vice Chainnan (J)


